
From 

The Deputy Commissioner, 

Una, District Una (H.P.) 

To 

The Deputy Registrar (Judicial), 
Hon'ble National Green Tribunal, 

Principal Bench, Faridkot House, 
Copernicus Marg, New Delhi-1 10001 

No.1890 ADM/ALC 

Dated 05.03.2022 

Sub: Notice of hearing in Suo Moto matter- 

O.A. No. 143/2022. In re: "7 killed in 

blast at firecrackers factory in Himachal 

Una", published in the Tribune dated 22nd 

February, 2022. 

Sir, 

Kindly refer to your office notice dated 

23.02.2022 whereby the undersigned has been informed that 

the above referred O.A. No. 143/2022 will be taken up for 

hearing by the Hon'ble National Green Tribunal through 

Video conferencing on Tuesday the 08" March, 2022 and 

also directed to be present before the learned Bench through 

the Video conferencing alongwith response. 

In this regard, the undersigned respectfully 

submits as under: -
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A. Brief Incident Report 

1. A fire related accident caused due to explosives in a 

shed located in village Bathu, Tehsil Haroli was 

reported at around 10.15 AM on 22.02.2022 to the 

police control room. On receipt of the information, the 

fire brigade and police teams were rushed to the spot. 

SDM Haroli along with revenue teams also rushed to 

the spot for relief work. The immediate cause of the 

accident is explosion and resultant fire caused due to 

the explosives being used for making firecrackers at the 

said premises. 

2. Due to the explosion, 6 persons died on the spot while 

14 persons were injured due to burn injuries. 18 victims 

were females while 2 victims were males. 

3. Out of the 14 injured persons, 11 persons were referred 

to PGI Chandigarh for further treatment from Regional 
Hospital, Una whereas 3 persons with minor injuries 

were admitted at Regional Hospital Una. 

4. Identity of the 6 deceased was established, post-mortem 
was conducted and bodies were handed over to the 

families for last rites on 23.02.2022. Immediate relief of 

Rs. 50000/- has been provided to each of the families of 

the deceased victims. 
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5. In respect of the injured persons, Rs. 15000/- each has 

been provided as immediate relief to 8 persons with 

major injuries, Rs. 5000/- each has been provided to 5 

persons with minor injuries. Out of those referred to 

PGI Chandigarh, 5 persons have died since the date of 

the incident and their families have been given 

additional immediate relief of Rs. 50000/- each. One 

more person referred to PGI was found not to have been 

admitted by PGI and as per accounts of ambulance team 

he left for treatment at Ambala. He is still being traced 

through police and still to be given relief. 

6. Total amount of Rs. 6.25 lacs has been given as 

immediate relief to families of the 11 deceased persons 

and Rs. 70,000/- has been given as immediate relief to 

the injured persons. Rs. 4 lacs per deceased (in total as 

ex-gratia) would be disbursed to the families after 

completion of codal formalities as per State Relief 

Manual. The documentation for the same is being done 

by SDM Haroli. 

7. At present, 03 persons are admitted in PGIMER 

Chandigarh and 01 person is admitted in RH Una and

04 persons have been discharged after treatment. 

8. In addition to this, additional relief for the families of 

the deceased to the tune of Rs. 2 lacs per family and for 

the injured persons to the tune of Rs. 50,000 per person 
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has been announced by the Hon'ble Prime Minister of 

India as ex-gratia relief for which the documentation 

like legal heir certificates, bank account numbers etc are 

being collated for submission to PM0 through the 

online portal. 

9. The complete list of victims is as follows: 

Details of 11 Deaths (AII Females) 
Sr. Name Details Remarks 
No. 

1 Akhtari (53 #19, Santokhgarh, Died on 

years) W/o Santokhgarh, Una,Hima the pot 

Anvar chal Pradesh, 174301 

Hussain 
Died on Anmata (19 

Years) D/o 
Santokhgarh, 
Santokhgarh,Una,Hima 

2. 

the spot 

Anwar chal Pradesh,174301 

Shaheen D/o Post Office Fatehganj, Died on 
Mirganj, District 

Bareilly, Uttar Pradesh- 

3 

Nannhe the spot 

243501 

Rajni Devi (28 Dallewal, Hoshiarpur 4. Died on 
years) D/o Punjab-144523 the spot 
Kartar Chand 

Monika (37 
Years) W/o 

Deepak 

Died on Ward No.10 Village & 

Post Office Bahdala, 

Behadala, (459) Una 

5. 

the spot 

Kumar Himachal Pradesh- 
174306 

6. Sunita (35 Village Bhangal, Post Died on 

Office Bathri (174301), the spot Years) W/o 
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Kartar Chand Nangal Rupnagar 
Punjab-140126 

(45 Ward No. 08 Village & | Died at 7. Asgari 

Office PGIMER 
Noseh Santokhgarh, Tehsil and Chandigar 

District Una, Himachal h on 24 

years) Post 

Wlo 

Ali 

Pradesh-174301 02-22 
Jafri (43 Near Gurudwara, Ward Died at 

No. 07 Village & Post PGIMER 
Noor Office Santokhgarh, Chandigar 

Tehsil and District Una, h on 24 
Pradesh- 02-22 

8. 

years) 
W/o 

Mohammad 
Himachal 

174301 

Isharat B (39 43, Cantt, Died at 
District PGIMER 

Bareilly, Uttar Pradesh - | Chandigar 

9 Sadar 
years) W/o Bareilly 
Moveen 

243001 h on 25- 

02-22 

10. Shakeela (43 Gora Loknathpur Died at 

Mustakil, Bareilly, 
Nabi Behroli, Uttar Pradesh- Chandigar 

243504 

years) PGIMER 

W/o 
h on 26- 

02-22 
Hasan 

11. Nasrin (36 Ward No. 08 Village & Died at 
Post Office PGIMER years) 

W/o Chote Santokhgarh, Tehsil and Chandigar 
District Una, Himachal h on 27 
Pradesh-174301 02-22 

Details of 09 Injured Persons (07 Female & 02 Male) 

Sr. Name Details Remarks 
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No. 

Farha (20 years) Village Sutuiya, | Admitted in 

Regional 
Kichha Udham Hospital,Una, 

1. 
Post Office 

D/o Sageer 

Singh Nagar, H.P 

Uttarakhand- 

263148 

Bazaar Not admitted 

PGI 
2. Nikhat (16 years) | Sadar 

D/o Mo Mobeen Cantt, Bareilly at 

Bareilly, Uttar Minor 
Pradesh 243001 injuries 

(Discharged) 

Village &Post | Treatment at | 

Office Jankaur, Regional 
Khas Hospital, Una, 
Una, | H.P 

3. Parveen D/o 

Nannhe 
Jankaur 

(216), 
Himachal Discharged 

on 26-02-22) 
Pradesh-174303 

Tehsil Admitted in S/o Bathri, 
Haroli District PGIMER 

Una, Himachal Chandigarh 

| 4. Joshi 

Chandu Pal 

Pradesh 

5 | Nasra (61l years) Ward no. 8, Referred to 

Village and Post | PGIMER 

Chandigarh 
W/o Ali Hussain 

Office 

Santokhgarh, 
Tehsil 
District 
Himachal 

(Discharged & 
on 26-02-22) 

Una, 



Pradesh-174301 

Referred to Muskan(18years) Village &Post 

office 
6. 

PGIMER 
D/o Chote Lal 

Santokhgarh, Chandigarh 
Tehsil& 

(Discharged 
District Una, 

on 23-02-22) 
Himachal 

Pradesh-174301 

Admitted in Nafeesa 
Years) 

(51 Ward No. 8, 
Village& Post PGIMER 

7. 

Office Chandigarh 
Wlo Abdul au Santokhgarh, 
Jabbar 

Tehsil & 

District Una, 

Himachal 

Pradesh-174303 

8 Asma (39 years) House No. 21 Admitted 

Post Office inPGIMER 
W/o Liaquat 

Bahroli Gora Chandigarh 

Loknathpur 
Ehatmali, 
Bareilly, Uttar 
Pradesh-243504 

Ismail (19 years) Bathri, Tehsil Referred to 

Haroli, District PGIMER 
9 

S/o Guddu 

Una, Himachal Chandigarh, 
Pradesh further left 

for treatment 

at Ambala, 
untraceable 



till now 

B. Background Facts 

10. In the premises where this incident happened, there are 

two sheds and one storage room. In one of the sheds, the 

signs of fire and explosion are visible and the charred 

dead bodies were found lying here. In the other shed, 
packing material for firecrackers was found lying. A 

tanker of water was also found in the premises. In thee 

storage room, as per the version of SP Una, some 

explosives were found stored. Upon preliminary inquiry,

it has been found that the shed is located on Khasra No. 

1709 in Khewat No. 852/419 and Khatoni No. 899/456 

situated in Up Mohal Gurplah, Tehsil Haroli. As per the 

report of District Revenue Officer Una received vide 

letter No. 626/DR0/LR dated 05.03.2022 (copy annexed 

as Annexure B-I), the M/s Nova Tech Engineers had 

purchased the land comprised in Khasra No. 1709 area 

measuring 0-36-55 hectare situated in Up Mohal 

Gurplah, Mauza Bathu, Tehsil Haroli District Una on the 

basis of permission granted by the Financial 

Commissioner (Revenue) to the Government of H.P., 

Shimla vide letter No. Rev.-B-F(10)98/2012 dated 

01.05.2012 under the provisions of Section 118 of the 
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H.P. Tenancy and Land Reforms Act, 1972 for making 
"Weighing Scale Structure, Steel Structures, RCC 

Structures &Pre-cast RCC wall' and Essentiality 
Certificate issued by the Director Industries Department 

Himachal Pradesh vide letter No. Ind. Dev. F (14) EC 
7/2012 dated 07.03.2012. However, M/s Nova Tech 

Engineers were not found to be conducting any 

operations at the premises at present. 

11. It has also been found that another building (without 

any name of unit indicated on the outside) with storage 

of some explosives is located at some distance from this 

shed on land comprised in Khasra No. 400, Khatoni No. 

457 bearing Khasra No. 222 in Mohal Bela Bathri, 

Tehsil Haroli. This land is recorded in the ownership of 

M/s Jai Guruji Enterprises. As per report received from 

the District Revenue Officer Una vide above referred 

letter dated 05.03.2022, the M/s Jai Guruji Enterprises 

had purchased the land comprised in Khewat No. 400, 

Khatoni No. 451, Khasra No.222 area measuring 0-08- 

93 hectare situated in Mohal Bathri Bela, Tehsil Haroli 

District Una on the basis of permission granted by the

Financial Commissioner (Revenue) to the Government 

of H.P, Shimla vide letter No. Rev.-B-F(10)-319/2020 

dated 03.06.2021 under the provisions of Section 118 of 

the H.P. Tenancy and Land Reforms Act, 1972 for 
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making " POP crackers and filaments' and Essentiality 

Certificate issued by the Director Industries Department 

Himachal Pradesh vide letter No. EC/ 12/19943/2020 

dated 03.11.2020. As per investigation conducted by 

police till now, it is this unit which has been found to 

have been running the operations at the shed where the 

incident happened on 22.02.2022. 

C. Action Taken 

12. On 22.02.2022 itself, the undersigned had authorized 

the Sub Divisional Magistrate, Haroli District Una to 

conduct an inquiry into the cause and circumstances of 

the said accident in pursuance of the provisions 

contained in Section 9 of the Explosives Act, 1884 and 

Rule 133 of the Explosives Rules, 2008. The SDM was 

also authorized to exercise powers of search & seizure 

under Rule 128 of the Explosives Rules, 2008. Copy of 

the order no. 1822-27/ALC/DM-Una dated 22.02.2022 

(copy annexed as Annexure C-1). The SDM Haroli 

vide order bearing endorsement No. 196-200/Reader 

SDM dated 22.02.2022 (copy annexed as Annexure C- 

I) had directed the M/s Jai Guru Ji Enterprises Bathri 

Bela under Rule 125 (1) of the Explosive Rules, 2008 to 

produce the license/ authority to store/manufacture the

explosive in the said premises within twenty-four hours 
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on 23.02.2022 by 1600 Hrs. But the said firm failed to 

produce the desired statutory permission/license within 

stipulated period. Therefore, the Sub Divisional 

Magistrate, Haroli District Una in pursuance of the 

power conferred under Rule 128 (1) (d) of the Rules 

ibid vide order bearing endorsement No. 201- 

206/Reader-SDM dated 23.02.2022 (copy annexed as 

Annexure C-III) had ordered to seal the premises of 

M/s Jai Guru Ji Enterprises Bathri Bela till the safe 

disposal of explosive or ingredients by appropriate 

authority. 

13. By letter no. 1830-37/ALC/Una dated 22.02.2022 

(copy annexed as Annexure C-IV), this office had also 

requested the office of Chief Controller of Explosives, 

CGO Complex, 5, A Block Seminary Hills, Nagpur, 

Maharashtra-44001 and Deputy Chief Controller of 

Explosives, SCO-802 Second Floor, NAC, Manimajra, 

Chandigarh-160101 to inspect/ examine the said 

premises as per the provisions of Rule 128 of the 

Explosives Rules, 2008. The team of Shri Sumitra 

Raychaudhury (Dy. Controller of Explosives) and Shri 

Saurabh Shakya (Dy. Controller of Explosives) was

deputed vide letter No. ACC/NH/22/01 dated 

23.02.2022 (copy annexed as Annexure C-V) to visit 

the accident site for investigation on 24.02.2022 and the 
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said team visited the site on 24.02.2022 but their report/ 

instructions is yet to be received by this office. 

However, the Deputy Chief Controller of Explosive, 

SCO-802, 2n Floor, NAC, Manimajra, Chandigarh-

160101 vide his letter No. ACC/NH/22/01 dated dated 

01.03.2022 (copy annexed as Annexure C-VI) has 

reported that no license has been issued in favour of 

M/s Jai Guruji Enterprises Bela Bathri, Tehsil Haroli 

District Una by his organization to store, use, possess or 

manufacture fireworks/explosives. 

14. As a precautionary measure, this office has also 

written to General Manager, District Industries Centre 

Una vide office letter No. 1838-40/ALC/Una dated 

22.02.2022 (copy annexed as Annexure C-VII) to 

physically inspect and check all industrial units in the 

District and check whether they have taken all statutory 

approvals under the Explosives Act, 1884 if they deal 

with manufacture, storage, sale and transport of 

explosives at any stage of their processes. The action 

taken report of General Manager, District Industries 

Centre Una is awaited. 

15. This office has also written to Labour Officer Una vide 

this office letter No. 1841/ALC/Una dated 24.02.2022 

(copy annexed as Annexure C-VIIl) to physically 
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inspect and check all the units located within district 

Una and to identify whether units employing the labour 

are following due provisions relating to labour laws or 

not? The action taken report of Labour Officer Una is 

awaited. 

16. This office has also written to Labour Officer Una vide 

letter No. 1857/ALC/Una dated 24.02.2022 (copy 

annexed as Annexure C-IX) to facilitate 

documentation of the deceased as well as injured 

persons for claim of compensation under the provisions 

of the Employees Compensation Act and to take up the 

matter with competent authorities of EPFO and ESI for 

any compensation which may be available under 

respective statutes. The Labour Officer Una vide his 

letter No. LO. Una/ compensation-1073 dated 

04.03.2022 (copy annexed as Annexure C-X) has 

reported that the Labour Inspector, Una and the Sr. 

Assistant Labour Office Una have been deputed to 

facilitate the documentation of dependants/legal heir of 

deceased as well as injured persons for filling claims of 

compensation under the provisions of Employees 

Compensation Act, 1923. He has also reported that the 

requisite documents/information are being collected and 

the matter of filing of claim before the authority will be 

taken up with the District Legal Aid Authorities. 
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D. Magisterial Inquiry 

17. It is submitted that vide order No.1822-27/ALC/DM- 

Una dated 22.02.2022 (copy annexed as Annexure D-I) 

the undersigned had authorized the Sub Divisional 

Magistrate, Haroli District Una to conduct an inquiry 

into the cause and circumstances of the said accident in 

pursuance of the provisions contained in Section 9 of 

the Explosives Act, 1884 and Rule 133 of the 

Explosives Rules, 2008. However, the Principal 

Secretary (Home) to the Government of Himachal 

Pradesh vide order bearing No. Home (A) E (5)-2/2021 

dated 22.02.2022 (copy annexed as Annexure D-II) has 

appointed Shri S.S. Guleria, Divisional Commissioner, 

Kangra Division to conduct a Magisterial Inquiry in the 

matter and submit the inquiry report. In view of this, the 

undersigned has withdrawn the order appointing the 

SDM as the inquiry officer vide order No. 1842-

47/ALC/DM-Una dated 24.02.2022 (copy annexed as 

Annexure D-III) and presently the Divisional 

Commissioner, Kangra is conducting inquiry into the 

matter. 

18. The Divisional Commissioner Kangra had visited the 

spot on 23.02.2022 and the statements of all the 

Officers/officials/stakeholders related to fire incident 

14 



were recorded by him on 24.02.2022 and the statements 

of the three victims admitted in the Regional Hospital 

Una were recorded by him on 25.02.2022. He had also 

recorded the statements of major injured persons who 

are admitted in PGIMER, Chandigarh on 26.02.2022. 

The inquiry report will be submitted directly to the State 

Government. 

E. Police Investigation 

19. It is submitted that as per report received from the 

No. Superintendent of Police, Una vide letter No. 

Reader/SP: 22-9240 dated 05.03.2022 (copy annexed as 

Annexure E-I), a case FIR No. 41/2022 dated 

22.02.2022 U/s 304, 286, 323, 34 IPC and Section 5 of 

Explosive Substance Act, 1908 was registered at Police 

Station Haroli in this matter. He has further reported 

that this case has been registered on the complaint of 

one victim namely Farha D/O Sh. Sangir Ahmad rlo 

VPO & Tehsil Satarganj, District Bareilly, UP at 

present residing in HNo. 39, Ward No. 8, Santoshgarh, 

Tehsil& District Una stating therein that she has been 

working in this cracker factory for the past one month 

in which about 30-35 persons were employed. On dated 

22.02.2022, while they were working, suddenly a 

massive fire broke out in the explosive mixture due to 
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which 6 persons died on the spot while 14 others 

including her were injured and were taken to Una 

Hospital for treatment from where injured had to be 

shifted to PGI Chandigarh. She further stated that this 

event occurred due to negligence of the owner of the 

cracker factory against whom legal action must be 

taken. Brief summary of the investigation till now is as 

follows: 

1. A Special Investigation Team (SIT) headed by 

DIG Northern Range, Dharamshala and 

comprising of Commandant 1s IRBn Bangarh and 

SP Una was constituted vide DGP, HP Order 

Endst. No. L&O-10 (Misc) 2022- 4232-35 dated 

22.12.2022 for the investigation of this case. 

The SIT conducted detailed inspection of the 

scene of crime on dated 22.02.2022 & 23.02.2022. 

During the course of investigation, section 304, 3. 
323, 34 IPC and section 5 of Explosive substance 

Act, 1908 have been added and section 304-A and 

337 IPC and section 9 C of Explosive Act 1884 

have been deleted. 

So far following four accused have been 4. 
arrested in this case:- 

1. Deepak Singh Rana s/o Kushal Singh Rana, 

R/O village Nainwan, Tehsil Garhshankar, 
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District Hoshiarpur, Punjab. (He was 

working as bill clerk/supervisor in Jai Guruji 

Enterprises) 
2. Gulfam S/o Shamsudeen R/O near Choti 

Masjid Lisari, Village Lisari, Meerut, Uttar 

Pradesh. (He was managing the day to day 

operation of the factory where fire broke out. 

Younger brother of Nadeem) 

3. Nadeem S/O Shamsudeen R/O near Choti 

Masjid Lisari, Village Lisari, meerut, Uttar 

Pradesh. (Elder brother of Gulfam. Main 

supplier of raw material) 

4. Rohit Suri s/o B.L.Suri r/o House no. 365 

Phase 1B Shivalik Avenue, New Nangal 

District Ropar Punjab 

Deepak Singh, Gulfam and Nadeem are now in 

Judicial custody till 11.3.2022 and Rohit Suri is 

in police custody upto 07/03/2022. 

So far 11 persons have died due to burning in the 5. 
fire that broke out in the fire crackers fire 

manufacturing unit. 6 persons died on the spot 

itself on 22.2.2022. 05 more persons died in PGI 

Chandigarh during treatment. Post mortem of 06 

deceased has been got done at Regional hospital 
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Una and of 05 deceased in PGI Chandigarh. 03 

injured are still admitted in PGI Chandigarh. 

On 23.2.2022 spot inspection and examination has 
6. 

been carried out by the team of RFSL expert and 

all the incriminating and relevant physical 

evidences have been lifted and sent for expert 

examination to RFSL Dharamshala. 

Statements of all the injured persons, wh0 were 

7. 

declared fit to give statement by Medical Officer, 

have been recorded. All the other workers of this 

factory have been associated in the investigation 

and the statements of 4 workers have also been 

recorded. 

Regarding the incident, a meeting has been 

of 
conducted with the Deputy Controller of 

Explosives, Chandigarh and his team who visited 

the spot. 

Three accused in this case are still absconding. 

Their CDRs are being analyzed. Police team has 

been stationed in Delhi for apprehending these 

accused. So far, several places have been raided in 

search of these accused. 

10. Forward and backward linkages qua the supply of 10. 

raw material and finished product i.e. Corsair 

Tubes/Baby Part Pop have been verified. Police 
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team has visited Saharanpur and Meerut in Uttar 

Pradesh to verify the forward and backward 

linkages 

11. 11. During the investigation of the case, officials of 

different departments namely, GM Industries, 

Una, ASsistant Director Factories Una, Labour 

Officer Una, Labour Inspector Tahliwal, Assistant 

Commissioner, Sales Tax and Excise, Mehatpur, 

District Pollution Officer, Una, Tehsildar have 

been associated and interrogated in the case. 

12. Ownership of the land on which the factory wa 
12. 

running illegally and its possession has been 

verified and duly established. The statements of 

relevant persons have been recorded. 

13. Computer hardware (1 laptop & 2 printers) was 

seized from the second factory of Jai Guruji 

Enterprises situated in mohal Bela Bathri located a 

short distance from the first factory where the 

incident of fire occurred. 

14. Look Out Circular had been issued against the two 

absconding accused namely Nikhil Soni son 

Pramod Kumar resident 117 UG/F Raja Garden 

Rajouri Garden J-6 West Delhi and Rohit Suri son 

B.L.Suri resident house no. 365 Phase 1B Shivalik 

Avenue, New Nangal District Ropar Punjab for 

19 



their arrest out of which Rohit Suri has been 
arrested.

15. The SIT also seized physical and documentary 
evidences including bill books and cash books 

from the second factory of Jai Guruji Enterprises. 
16. Scientific investigation of the case is underway 

keeping in view al possible angles and all out 

efforts are being made to nab all the accused of 

this case and to establish all forward-backward 

linkages. All out efforts are being made to nab 

the remaining accused and further investigation of 

the case is in progress. 

F. Departments Reports 

It is submitted that the detailed reports on the fire 

incident were sought from various departments and the 

same are submitted as under:- 

20. As per report of General Manager, District Industries 

Centre Una received vide letter No. Ind/U/Dev/Estt-SIT 

E/Jai Guruji-4463 dated 03.03.2022 (copy annexed as 

Annexure F-I), regarding Nova Tech Engineers, Bathu, 

Tehsil Haroli District Una, prior to setting up of 

industrial unit, this unit had obtained Entrepreneurs 

Memorandum-1 for setting up a weighing scale 

structure, Steel & RCC structure and pre case RCC wall 
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manufacturing unit and was assigned EM-1 number 

02/007/11/00897/micro dated 29.08.2011. Essentiality 

Certificate was issued in favour of the unit by Director, 

Industries vide letter No. Ind.Dev.F(14)EC-7/2012- 

3148 dated 17.03.2012. Thereafter, this unit never 

applied for Entrepreneurs memorandum part 2 and no 

record pertaining to this unit is available in this office. 

He has further reported that the M/s Jai Guruji 

Enterprises, Bela Bathri is not registered with the 

department of Industries. However, one unit in the 

name of Jai Guruji Enterprises had submitted a 

Common Application Form (CAF) to set-up an 

industrial unit in the name of Jai Guruji Enterprises 

which was acknowledged by the department on 

04.02.2019 and was given in principal approval by State 

level single window clearance and monitoring authority 

(SLSWC&MA) in its meeting held on 25.02.2019. In 

Common Application from M/s Jai Guruji Enterprises 

mentioned that 2000 sq.mts land will be taken from IA 

Tahliwal or Mehatpur and if not available then will bee 

taken at nearby area of Tahliwal or Bela Bathri, 

Essentiality certificate number EC/12/19943/2020 dated 

11.03.2020 was issued in favour of the unit by Director 

Industries 
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21. The Assistant Director (Factories) North Zone, District 

Una Department of Labour & Employment vide his 

letter No. D.D (Fac) Una/Cracker-237 dated 

04.03.2022 (copy annexed as Annexure F-II) has 

reported that the M/s Jai Guruji Enterprises Bela Bathri, 

Tehsil Haroli District Una and M/s Nova Tech 

Engineers, Bathu, Tehsil Haroli District Una are not 

registered with his office/department. 

22. The Superintending Engineer, (OP) Circle, H.P. SEBL, 

Una vide his letter No. 
260290/SK/2022-9999-10000 

dated 04.03.2022 (copy annexed as Annexure F-III) 

has reported that the M/s Jai Guruji Enterprises Bela 

Bathri, Tehsil Haroli District Una is not registered with 

his department whereas M/s Nova Tech. Engineers, 

Bathu, Tehsil Haroli District Una had applied for power 

connection vide application 8091/MS dated 09.07.2012 

and AE, ESD, HPSEBL, Tahliwal released the 

connection vide SCO No. 7583 dated 24.03.2014 

having connected load 48.732 KW after verifying the 

test report and NOC given by the General Manager 

Industry Department vide No. Ind. U Dev. EM-1/2009- 

2681 dated 28.01.2012. The firnm has reduced the 

connected load from 48.732 KW to 17.430KW on 

dated 14.06.2018 for the manufacturing weight scale 

structure and on dated 05.01.2021 the firm was 
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permanently disconnected vide PDCO NO. 

PDCO/100004017027/202110105 dated 05.01.2021. 
He has further reported that on dated 06.07.2020 Mr. 

Nikhil Soni had applied for temporary connection of 

29.730 KW load for construction purpose at Bela Bathri 

and connection was released on 19.07.2020 vide SC0 

No. 2000248865 dated 15.07.2020 as per HPSEBL 

Tariff order and till date the firm has not applied for 

permanent connection. Due to default amount the 

temporary connection disconnected at site. 

23. The Assistant Environmental Engineer, H.P. State 

Pollution Control Board Una vide his letter No. 

HPSPCB/RO/Una/OA No. 143 of 2022/2021: 2619 

dated 04.03.2022 (copy annexed as Annexure F-I 

has reported that neither the M/s Jai Guruji Enterprises, 

Village Bela Bathri Tehsil Haroli District Una is 

registered with his office nor the said Unit has applied 

online for the consent of the State Board and 

approached this office for the same. He has further 

reported that Ms/ Nova Tech Engineers was registered 

with his office. The State Board had granted consent to 

establish and consent to operate to the unit vide letter 

No. 2457-58 dated 31.01.2012 and letter No. 2209-11 

dated 04.12.2013 respectively for the manufacturing of 

Weighing Scales Structure, Steel Structure, RCC 
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Structures and Pre-cast RCC walls. Consent to 

Establish/Operate was granted to the unit on the basis of 

Entrepreneur Memorandum (Part-1) issued in favour of 

the unit byy GM, DIC Una vide EM No. 

02/007/11/00897 dated 29.08.2011. Consent to operate 

granted to the unit was expired on 31.03.2014. 

Thereafter the unit has neither applied for further 

renewal of the consent nor obtained permanent 

registration (EM-I) from GMDIC Una Una which is 

required for the processing of renewal of Consent to 

operate application of the State Board. The unit was not 

in operation since year 2014. He has also reported that 

as per office record the inspection of M/s Nova Tech 

Engineer, Bathu, Tehsil Haroli District Una was carried 

out on 20.01.2012 by Junior Environmental Engineer 

w.r.t. consent to establish and the inspection of consent 

to operate application of the Unit on 03.12.2013. 

24. The Labour Officer Una vide his letter No. ILO, 

Una/Cracker-1070 dated 04.03.2022 (copy annexed as 

Annexure F-V) has reported that the M/s Jai Guruji 

Enterprises Bela Bathri, Tehsil Haroli District Una and 

M/s Nova Tech Engineers, Bathu, Tehsil Haroli District 

Una are not registered with his office/department. 
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25. The Deputy Commissioner, State 1Taxes & Excise Una 

District Una (H.P.) vide his letter No. EXN-UNA-Estt.- 

1571 dated 04.03.2022 (copy annexed as Annexure 

F-V) has reported that the M/s Jai Guruji Enterprises 

Bela Bathri, Tehsil Haroli District Una and M/s Nova 

Tech Engineers, Bathu, Tehsil Haroli District Una 

(HP.) are registered with State Taxes and Excise 

Department. 

It is pertinent to mention here that the cause of the 

incident that happened on 22.02.2022 and facts & 

circumstances surrounding the operations of the said unit are 

subject-matter of inquiry being conducted by the Divisional 

Commissioner, Kangra Division who has been appointed as 

Inquiry Officer by the State Government in this regard. 

The report is being submitted for kind perusal of this 

Hon'ble Tribunal. 

Yours faithfully, 

Raghav Sharma, IAS, 
Deputy Commissioner, 

Una, District Una (H.P.) Encls AS above. 
Ph. No. 01975-225800 
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